0191-2546793/2579921 email: csforestik@gmail.com

Government of Ja‘r;;ﬁu and Kashmir
Department of Forest, Ecology & Environment
Civil Secretariat, J&K

Consultant (Judicial),
Hon'ble National Green Tribunal,
Principal Bench, New Delhi.

No. FST-Lit/562/2024(7592248) Dated 22 .04.2025

Subject: Original Application No. 955/2024 titled President, Municipal
Committee, Thathri V/s Union Territory of J&K.

Sir,

With reference to the subject captioned above, I am directed to enclose herewith '

the supplementary status report on behalf of the Respondents No. 1 & 2, in compliance
to the directions passed by the Hon'ble National Green Tribunal in its Order dated
23.10.2024 and 19.02.2025, with the request that the same may kindly be taken on
record and placed before the Hon'ble NGT for its kind consideration.

Yours faithfully,

Encls: As above.
Copy (with enclosures) to the:-

Sb.anqﬁng Counsel for Government of UT J&K in Honble National Green Tribunal-
~ Principai Bench, New Delhi, for information and necessary action.

i
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In the Hon’ble National Green Tribunal-Principal Bench, New Delhi
Original Application No. 955/2024 .

In the matter of: Original Application No, 955/2024 titled President, Municipal
Committee, Thathri V /s Union Territory of J&K.,

Supplementary Status Report on behalf of Respondent No.1 and 2, in
compliance with the orders 23. 10.2024 and 19.02.2025 as passed by
the Hon’ble Tribunal in OA No. 955/2024 titled President, Municipal
Committee, Thathri V/s Union Territory of J&K.

May it please Your Lordships,

The answering respondent most humbly submits as under: -

I. That the OA came to be listed on 19.02.2025 and the Hon’ble Tribunal

was pleased to pass the following order in the matter, which reads as
under:-

“The Hon’ble Tribunal, vide its latest Order dated 19-02-2025 was
pleased to pass following directions/orders:-

1. Objections dated 17.02.2025 to the report of the Joint Committee
have been filed by respondent no.5.

2. Reply dated 18.02.2025 has been Jfiled by respondent no.4. )
3. Mr. Pankaj Magotra, MD, J&KSPDC has appeared for respondent
no.6 through V.C and submitted that they have already filed
response and they do not wish to file any objections to the report of
the Joint Committee.

4. None has appeared for UT of Jammu and Kashmir and Principal
Secretary/Additional Chief Secretary, Ministry of Environment
Forest and Climate Change, UT of J&K. Notices be issued again to
them requiring them to file their responses within one month and
ensure their representation before this Tribunal on the next date of
hearing fixed failing

which appropriate costs may be imposed on them.

5. Respondent Nos. 4 to 7 are directed to file additional responses
mentioning in detail remedial measures taken Jor remedying the
environmental damage, if any, caused within one month. Advance
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copies thereof may be supplied to J&KPCC which may verify
compliance status and on the basis thereof file its compliance status
verification report at least two days before the next date of hearing
Jixed.

6. List on 03.04.2025 for Jurther consideration.

7. A copy of this order be sent by e-mail to Chief Secretary,
Government of J&K and Principal Secretary/Additional Chief
Secretary, Environment, Forest and Climate Change, Government of
J&K for requisite compliance.”

II. In compliance to the above directions of the Hon’ble Tribunal,
a detailed reply was filed by this department on 01.04.2025 (Annexure-
).

III. Further that, a meeting was held under the chairpersonship of
Commissioner Secretary, Forest, Ecology and Environment Department,

J&K, wherein Member Secretary, JK PCC was directed to furnish the

updated status report after conducting the necessary site visit as on date.

IV. The updated status report (Annexure-II) was received by this
department on 21.04.2025, which is placed herewith for kind
consideration of the Hon’ble Tribunal.

In the premises above, it is, therefore, respectfully prayed that the
aforesaid supplementary report may kindly be placed before the Hon’ble
Tribunal, for its kind consideration.

S e e

L

T



5418637/2024/0/0 CIH Forest

AVM oot ule ‘,Z
Government of Jammu and Kashmir
Forest, Ecology and Environment Department

Civil Secretariat, Jamemu/Srinagar.
Consultant (Judicial),
Hon’ble National Green Tribunal,
Principal Bench, New Delhi.
No. FST-UU56212024(7592248) Dated.26-11-2024

Subject: Original Application No. 955/2024 titled President, Municipal
Committee, Thathri Vis Union Territory of JAK.

Sir,

With reference to the subject captioned above, | am directed to enclose
herewith reply/response on behalf of Respondent No.2 in compliance to the directions
passed by the Hon'ble National Green Tribunal in its Order dated 23.10.2024, with the
request that the same may kindly be taken on record and placed before the Hon’ble NGT
for its kind consideration.

Yours faithfully,

fww—

(Vivek Modi)
géecia! Secretary (Technical)
b

Encls:As above. £}£3

Copy (with enclosures) to the:-

Shri G.M. Kawoosa, Additional Standing Counsel for Government of UT J&K
in Hon'ble National Green Tribunal-Principal Bench, New Delhi. for
information and necessary action.

1

File No. FST-Lit/562/2024-02-Forest Department (Computer No. 7592248)
Generated from eCffice by Ambika Bali, AB-US-FD, UNDER SECRETARY, Forest Department on 22/04/2025 05:49 pm

sy

o



54!353?/2024/0/0 CIH Forest

1452

In the Hon’ble National Green ’Fribunal-Principal Bench, New Delhj

Original Application No. 955/2024

In the matter of: Original Application Npg, 955/2024 titled President,

Response on behalf of Respondent No.o in compliance with the order
23.10.2024 passed by the Hon’ble Tribunal in OA No. 955/2024 titled
President, Municipal Committee, Thathri V/s Union Territory of J& K.

)

May it please Your Lordships,

The answering respondent most humbly submits as under: -

“1. The Original Application has been registered under
Sections 14 and 15 of National Green Tribunal Act, 2010
(hereinafter referred to as ‘NGT Act, 2010’) in exercise of

Suo motu jurisdiction in view of the law laid down by

Supreme Court in Municipal Corporation of Greater
Mumbai vs. Ankitg Sinha, (2022) 13 scc 401 on a letter
petition, sent by  President Municipal Commiittee
Thathri, District Doda, Jammy & Kashmir, Union Territory
on 25.11.2023,

observed that dumping of muck/debris of under-construction
/%/ se {p};f)ject In river water is q serious environmental violation, J;,
//M”;./ \et{gx-_i;aﬁw@?m thereof, Tribunal impfeadedfolfowing respondents:-
3?8:';::_« “‘Q’;\* 1. Jammu & Kashmir, Union Territory, through Chief
g Secretary, Government of Jammu and Kashmir, Cipil
Secretariat, Jammu/Srz‘nagar, Jammu & Kashmir.,

2. Principal Secretary/ Additional Chief Secretary,
Ministry of Environment, Forest and Climate Change, Civil

Secretariat, Jamm‘u/Srinagar, Jammu & Kashmir
Union Territory.

2 Page 1 0f 14
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3. Pollution Control Committee, Jammu &
Kashmir, Union Territory, through i Member
Secretary, 2nd Floor, 8, p. College, Srinagar,

Jammy & Kashmiy,

Integrated Regional Officer, Ministry of
Environment, Forest and Climate Change, Jammu; andg
a4 representative q Central Pollution Control Board
(hereinaﬁer referred to as ‘CPCB’), not below the rank

' N o y

42 (A
/’; e‘fge‘?a 4. CPCB was made nodal authority for coordination
50&; ¥ W and compliance,

5. Committee was required to submir Jactual report
within one month,

6. Learned counsel appearing for CPCB Stated that
information has been collected and he requires some
more time to file report,

7. Let report be filed within one month,

8.4 reply on behalf of respondent 5- M/s Megga
Engineering and Infrastructure Ltd has been Jiled but
it nowhere show that muck is being disposed in
compliance of Construction and Demolition Waste

3 Page 2 of 14
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Rules, 2036, Further, photographs appended to reply

shows clearly that the muck is being discharged i
river directly and this is g gross violation of
environmental laws. Hence, prima Jacie we are satisfied
that here is a case where gross violation of

learned counsel appearing for respondent 5, to have
an additional reply placing its stand in respect of

compliance to statutory rules in regard to disposqal of
muck.

9.Sh. Narender pgql Singh, Advocate has put in
appearance on behalf of respondent 4 aqnd 7. He
also prays Jor and allowed q month’s time io Jile reply.

the said respondents to file their response also before
the next date Jailing which we will have to summon
Officer In Charge of above respondents in person,

11. List on 27.11.2024,"

Member Secretary, J&K Pollution Control Committee, Chairman, National
Hydro Power Corporation (NHPC), Office Complex, Sector 33, Faridabad,
Haryana, Managing Director, J&K State Power Development Corporation,
1%t Floor, S.S.D. Building, Exhibition Road, Jammu, Managing Director,
M/s Rattle Hydro Power Project Drabshall, District Kishtwar and
P Managing Director, M/s Megga Engineering and Infrastructure Lid., Ist
% o C‘:glgﬁar, 4, Bhatia Complex, Near Gurdwara, Jammuy vide O.M/letters
.&f"ede?e‘?’ﬁ No.FST—Lit/562/2o24(7592248) dated 08-11-2024 with the request to
/»% :";ﬁ%.,ﬁ* furnish reply/response in the matter by or before 13-11-2024. Reminders
&° o were also issued on 14-11-2024 and 22.11.2024. Besides, Principal
Secretary to the Government, Forest, Ecology & Environment Department
also wrote a D.O letter to Principal Secretary to the Government, Power
Development Department on 22.11.2024 expressing the urgency involved
in the matter and requesting therein an expeditious response in the instant
matter. It was further beseeched that a suitable direction to concerned
agencies be got issued for sharing response and ATR well before the next

date of hearing (copies attached as Annexure ‘A",

el

4 Page 30f 14
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2.

3.

4,

o
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That, 5 Supplementary MOU, ip modification of the
aforementioneq MOU dated grd February 2019, was signed

and iii) Nationa] Hydroelectric Power Corporation (NHPQO)

Limited, on 13th April 2021 (Exhibit - 3) for setting up of 3
Joint Venture Company (JVC) between NHPC Ltd ang
JKSPDCL for €xecution of 850 Mw Ratle HE Project and
thereafter Operation of the Project, as per the terms agreed
thereinto,

That Clayse 14.2 of the Promoter’s Agreement Provides as
under:-

Understandz‘ng signed on 03.01.2021 reqd with the
earlier Memorandum of Understandz‘ng signed on
February 3 2019, except those which have been
modiﬁed/changed in this agreement”.

Further, Clause IX, PROTECTION OF ENVIRONMENT,
of the Supplementary MOU, provides a¢ under:-

“The JVC will comply with all the measures prescribed
under the lqyy of the protection of the environment”,

5 Page4of1a
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10.

high flood level (HLF)” and that, “Myck dumpz’ng sites should
be handed oyer {0 Forest Department only after restoration
including Dblantation ete,”

That, MoEF&Cc, GOI, vide F, No. J-12011/39/2010-1A~I,
Dated: g September 2021, transferred the

no. J-12011/39/2010—IA.I dated 1oth December 2012 in favoyr
of the previoys owner”,

6 Page 5o0f 14,




5418637/2024/0/0 ClH Forest

1457

to Establish (Exhibit — 9) issued by the Committee to the
project.

4. Further, Chief Executive Officer, Ratle HPCL, Kishtwar vide e-mail dated

14.11.2024 (copy attached as Annexure ‘C’) has intimated that-

Power Development Corporation Ltg (JKSPDC) with equity
shareholding of 51% and 49% respectively (Annexure-l').
The registered Office of the Company is at N HPC Regional
Office, JDA Commercig] Complex, Narwal, Jammy (UT of
J&K). Presently, RHPCL hgas been undertaking

2. The construction of 850 Mw Ratle Hydroeleetric Project
has been awarded op 18.01.2022 o M/s Megha
Engineering & Infrastructures Limited M/s MEIL),
Hyderabad, Telengana under EpPC (Engineering,
Procurement, Construction) Turnkey Execution mode
(Annexure.- II).

Site 1: right bank of river Chenab d/s of broposed Dam with
approx. length 1350 m;

Site 2: left bank of river Chenab d/s of Proposed Dam with approx.
length 1400 m and

Site 3: right bank of Kuligad najly with approx. length 450 m,

7 Page 6 of 14
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Details of designated Muck disposal sites

Deseri Are | Capacity | Khasra Nos. of |

. pton |, (Lakh I land |
;‘

uck Disposal 14.81 | mentioned site i part of |
: ite-1 [ 8 forest land diverteq for use |

(right bank of i | ;‘ vide Government order |
(right bank o R f No. 234-FST of 2012,‘

dated 27.04.2012 and

[ subsequently, forest |

’ clearance transferred inf

.5 (favour of RHPpCL vide | '
MoEF&CC f
COmmunication N, 15- j

e

|
|

01/2021- Jammy dated
08.03.2022

E‘luck Disposal mentioned site falls under | -
site-2 | Khasra No. !
f(left bank of river) / ! 2879/265/185 Min. and

f ’ 1293/232 Min. in village |
| Dugga and said land |

| | |
' —

acquired in 2qqs by
Eluci& Disposal | 3.82 | 23. Khasta No, 171 Min an}if

JKPDC, ¢pe of the | \
Promoters of RY PCL | '
site-3 8 172 Min, in village Khon';

r ! (land acquireq in 2012 by
!g/ P of Kuligad i |JKPDC, one of the ,

Nall

e a) | | Promoters of RHPCL) j

/ Total | 30.5 | 23. | f

| } 8| s / |
— |

{;” ﬁecﬁ‘f‘% 5. As per the EC conditions, out of 24.4 lakh m3 of muck to be

AN b

: % i :
T We@gﬁ@@ generated due to €xcavation, aboyt 50% (i.e.12.2 lakh m3)
m@’;‘”\ E‘g&g 92 will be utilized for construction burpose and the remaining
ores 12.2 lakh m3 wil] be dumped at the 3 designated sites, along

with consolidation and compilation ofdumped muck.
6.  Substantia] amount of generateq muck has beep

8 Page 7 o0f 13
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mentioned in Pary 4.

9. Subsequent}y, to avoid any spillage of muck into the river,
the dumping of muck on the right bank of river Chenah has
been stopped since July 2024, The Distriet Administration

10. On the request of MEIL, Ratle Project hag provided an

acquired Project land for temporary stacking of muck
(approx. 10.0 Ha; Khasra No.317/308/209 Min)
(Annexure-VI). The said alternative sjte is far away from
river (approx. 8 Kms) and the Contractor M/s MEIL hag
started stacking muck at aforementioned alternative Site,
The retrieval & relocation of muck from right bank disposa}

S &ggeva village (Annexure—»VII). !
S ‘es"‘:' (L 11. The Environmentg] compliance report regarding disposal of 5"
e muck andother safeguard measures, has beep Submitted tg ?

12.  The Consent tg Establish (CTE) has been granted to Ratle §
HE Projectby J&x Pollution Contrg] Committee vide Order
No. PCC/digita!/ 24033871690 of 2024 dated 28.05.2024 i

13. Thathri Town in District Doda of UT of J&K is located

9 Page 8 of 14




5418637/2024/0/0 CIH Forest

14.
15.
16.
17.
18.
E
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19.

5. Besides above, Member Secretary,
its reference No.JKPCC/Sc.

Report in the instant matter ha

1460
Ratle HE Project, as there is no such obstruction to the flow
of water.
Moreover, till date, neither any such complaint has been
received from any local nor any directions have been
received from Doda District Administration regarding
damage to the residential structures/ shops situated at
Thathri town or any rise in water level caused by the
construction activities of Ratle HE Project, as submitted by
the Applicant.
MEIL has been instructed from time to time by RHPCL for
ensuring the strict compliance of the applicable
Environmental Laws/ norms during the execution of
Project works. MEIL has also been instructedto ensure that
the muck and debris arising out of construction activities
of Ratle HE Project are dumped only at handed over
designated Muck Disposal sites, without any spillage into
the riverChenab or any other water body (Annexure-X).
As submitted by the Applicant regarding construction of
concrete wallalong both sides of river at Thathri town, it is
to submit that all the benefits/grants contained in the
approved R&R Plan of Ratle HE Project shall be duly
disbursed amongst the lawful beneficiaries and all the
activities contained therein shall be implemented through
Commissioner R&R of Ratle HE Project (Deputy
Commissioner, Kishtwar).
As the muck is now being temporarily stacked much away
from the river and the water is continuously flowing in the
river, as such, thereis no threat to the aquatic life in the
river,
The R&R Package for Ratle HE Project has been
approved by GOJK vide Order dated 16.08.2024. The
R&R Package, as approved by GOJK, shall be
implemented by the Commissioner R&R for Ratle HE
Project (Deputy Commissioner, Kishtwar). The
necessary funds required for implementation of R&R
Package, shall be released by RHPCL, for timely
disbursement of benefits/ grants amongst the
beneficiaries.
MEIL has been directed to ensure that all the
environmental safeguard measures are taken, to strictly
comply with all the laid down Environmental norms/
guidelines.

10 Page 9 of 14
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J&K Pollution Control Committee vide
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Green Tribunal vide office letter No.JKPCC/Sc.OA~955—2024/4041—42

dated 23-11-2024 and copy of report also enclosed for perusal. The same is
reproduced as under:- ‘

In compliance to the directions of Hon’ble NGT, all the following
members of the joint committee constituted by the Hon’ble NGT, visited
the site of the project located on Batote-Kishtwar Highway at
Drabshalla, District Kishtwar on 14-10-2024:

1. Sh. Rajesh Kumar Shavan, JKAS, District Commissioner, Kishtwar.

2. Sh. Ghansham Singh, JKAS, Member Secretary, J&K Pollution
Control Committee,

3. Dr. Narender Sharma, Scientist ‘F’/Director, Central Pollution
Control Board, Regional Directorate, Chandigarh.

4. Sh. Khurshid Alam Khan, Scientist C, Sub-Office Jammu, Integrated
Regional Officer, Ministry of Environment, Forest and Climate
Change, Jammu.

Besides, the members of the joint committee, Tehsildar Kishtwar,
Divisional PCC Kishtwar and officers of NHPC, Rattle Hydro Electric
Project and representatives of M/s Megha Engineering and
Infrastructure Ltd, also a accompanied the joint committee during the
site inspection.

!

Eess T TP

The Joint Committee inspected the dam site and all three designated ’ :
muck dumping sites outlined in the Environmenta] Management/Muck

Management Plan. The Joint Committee captured photographs duding

site inspection for inclusion in the factual report.

The Joint Committee after interaction with the concerned officers of the
NHPC, Rattle Hydro Electric Project Limited sought following details
from M/s Rattle Hydroelectric Power Corporation Limited (RHPCL),
M/s Megha Engineering and Infrastructure Ltd (MEIL), Sub Office,
MoEF&CC, Jammu, Divisional Officer, Kishtwar, J&K and Tehsildar, -
Kishtwar, J&K and M/s Megha Engineering and Infrastructure Lid

IL):
S

/ g J-y‘e\,ad ame‘“

?ed,\‘-g;g A i Muck Management Plan of the Rattle Hydroelectric Powar
GV estn T 38 Project, Kishtwar.

sof

ii. Copy of Environmental Management Plan submitted by the
project proponent for obtaining Environmental Clearance,

iii. Copy of half-yearly compliance report submitted by the project .
proponent to MoEF&CC regarding compliance of the conditions
of Environmental Clearance.

iv. ~ Copy of report of verification conducted by MoEF&CC regarding
the compliance of the conditions of Environmental Clearance.

11 Page 10 0f 14
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v. Copy of Consent to Establish (CTE) granted by J&K PCC and 3
violation reported in the bast by the Divisiona] Officer, Kishtwar,
J&K PCC along with action taken report.

vi. Details of land allotted by Revenue Department, Kishtwar to

project proponent for muck dumping, as mentioned in the letter
petition. ‘

vii.  Status of muck generation and disposal as of October 14, 2024.

The Joint Committee examined and considered the following documents
to analyse the facts and arrive at a conclusion for preparing a factual
report, for submission to the Hon’ble National Green Tribunal:

i, Environmenta] Clearance granted to M/s Ratle HEP (8s0MW)
Project in Kishtwar District of Jammu & Kashmir to M/s GVK
Ratle Hydro Electric Project Pvt. Ltd. by MoEF&CC vide No, J-
12011/39/2010-1A-1 dated 12-12-2012. The above environmental
clearance was later on was transferred in the name of M/s Ratle
Hydro Electric Power Corporation by MoEF&CC vide No. J-
12011/39/2010-1A.1dated 27-09-2021.

ii.  Muck Management/Disposal Plan (MMP), submitted by the
Project Proponent for obtaining Environmental Clearance (EC)
from MoEF&CC.

iii. Environment Management Plan (EMP) submitted by the Project
Proponent for obtaining Environmental Clearance (EC) from
MoEF&CC.

iv.  Half yearly reports of compliance of the conditions of
Environmental Clearance (EC) submitted by the Project Proponent
for the period October 2022 to March 2023, April 2023 to
September 2023, October 2023 to March 2024 and October 2024.

AN f%,gw 0% a\i: Compliance verification report of MoEF&CC dated 16-08-2024 w.r.t
4 conditions of Environmental Clearance granted to the Project
Proponent,

vi.  Show Cause Notice issued by the MOEF&CC to the Project
Proponent for the non-compliances observed during compliance
verification inspection vide No. IA-J-11014/257/2024/IA-1/ dated
22-10-2024.

vii. Letters issued to M/s Megha Engineering and Infrastructure
Limited by M/s Ratle Hydroelectric Power Corporation Limited
dated 27-09-2022, 07-11-2022 and 26-07-2024 for compliance of

12 Page 11 of 14
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Viii.

ix.

xi.
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provisions relating to ecological balance-regarding disposal of muck
at only designated sites.

Directions of the J&K PCC, Jammu vide No. PCC/RDJ/GGC-
20/2023/3026-29 dated 18-12-2023 to the General Manager M/s
Megga Engineer and Infrastructure Ltd for pressing into service
additional water tanker to ensure pollution level under control to
kept pollution under control and removal of the dumped muck near
the river as also submission of quarterly SMR of air quality, water
quality and noise pollution.

Legal notice issued by the J&K, PCC to CEO M/s Rattle
Engineering and Infrastructure Lid. Kishtwar vide No.
PCC/RDJ /GGC-20/N-1/2023/1516—18 dated 07-10-2023 for proper
management of retention of muck and installation of latest
technology of anti-pollution suppression of high pressure
mechanical nozzle machines at 3 to 4 locations on the dust emitting
points.

Legal notice issued by the J&K PCC to CEO M/s Rattle Engineering
and Infrastructure Ltd. Kishtwar vide No. PCC/RDJ/GGC-20/N-
1/2024/1104-1109 dated 26-09-2024 to prevent muck dumping
near TRT on the right bank (downstream going into river Chenab in
violation of environmental laws.

Details of the muck generated/utilized in Ratle HE Project till 31-
10-2024.

The Joint Committee has submitted a detailed report to the Hon’ble
National Green Tribunal through the CPCB, New Delhi being the Co-

ordinating agency in terms of the Hon’ble NGT order.

X

Action Taken by the J&K PCC:

1. Regional Director PCC, Jammu vide No. PCC/RDJ/ GGC-

20/2023/3026-29 dated 18-12-2023 directed the General Manager
/s Megha Engineering and Infrastructure Ltd for pressing into

/”K( o (‘e"égrvice additional water tanker to ensure pollution level under
- N\ 13;@&‘““ control.

gvef-\a ﬁg‘%@‘“ i. to ensure that Air Monitoring Stations are established at

gof Construction site/dam site power house area for maintaining

the vital parameters.
ii. Removal of the dumped muck near the river. ‘
iii. Submission of quarterly SMR of air quality, water quality and
noise pollution (copy enclosed as Annexure 1).
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2. Regional Director, PCC Jammu issued legal notice to CEQ M/s Rattle
Engineering and Infrastructure Ltd. Kishtwar vide No.
PCC/RDJ/GGC-QO/N~1/2023/1516-18 dated 07-10-2023 for proper
Mmanagement of retention of muck and installation of latest
technology of anti-pollution suppression of high pressure mechanical
nozzle machines at 3 to 4 locations on the dust emitting points.
(Copy enclosed as Annexure 2),

3. Regional Director, PCC, Jammu issued legal notice to CEQ M/s
Rattle Engineering and Infrastructure Ltd. Kishtwar vide No.
PCC/RDJ /GGC—20/N—1/2023/3244—46 dated 29-02-2024 for
dumping of muck generated from the various constructions activities
of the project into the catchment area of Chenab river and ensuring
operation of 2 no's of stone crushers with adequate PCDs/PCMs and
3 DG set with proper stack and consent . (Copy enclosed as
Annexure 3). :

4. Regional Director, PCC, Jammu issued legal notice to CEO M/s
Rattle Engineering and Infrastructure Ltd. Kishtwar vide No.
PCC/RDJ/GGC-zo/N-1/2024/1104-1109 dated 26-09-2024 to
prevent muck dumping near TRT on the right bank (downstream
going into river Chenab in violation of environmental laws). (Copy
enclosed as Annexure 4)

5. The J&K PCC constituted a committee of officers of J&K PCC for
conducting ground assessment of dust pollution and noise pollution
caused in Tehsil Drabshalla, District Kishtwar as a result of blasting
and other construction activities carried out by M/s Megha
Engineering and Infrastructure Ltd in Rattle Hydro Electric Project
vide order No. JKPCC/PS/MS/2024/3411.-3416 dated 20-06-202}
and the Joint committee submitted its report vide No.
PCC/DO/K/24/74-75 dated 10-08-2024 (Copy enclosed as
Annexure 5),

6. Pursuant to the aforesaid report and recommendations of joint
committee, a show cause notice for violation of environmental
(Protection) Act 1986, by the MEIL was issued to the Chief Executive
Officer, Megga Engineering and Infrastructure Limited to show cause

octwithin 15 days as to why legal action as warranted under
= = S weEnvironment (Protection) Act 1986 should not be taken against the
//’{’3.\%@??&}@?@ company vide No. PCC/LSJ/7565667/2024/2581-2585 datedig-11-
@8‘;@‘@}# 2024. (Copy enclosed as Annexure 6).

g0t 7. Taking cognizance of the report of joint committee constituted by the
Hon’ble NGT and J&K PCC, a 3 members committee has been
constituted for assessing and computing environmental compensation
leviable after ascertaining the period and quantum of violations and
furnish report within 15 days vide order No. JKPCC/PS/MS/24/4034-

37 dated 23-11-2024. (Copy enclosed as Annexure 7).

Based upon the reports about the assessment and computation of
environmental compensation and recommendations by the joint
committee. Further necessary action in terms of environmental
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protection laws will be taken against the defaulting agencies in a time
bound manner,

In the premises, it is, therefore, res

report may kindly be placed before
consideration.

pectfully prayed that the aforesaid
the Hon'ble Tribunal, for its kind

—
. 20 12924
AnSng'lpEl&ﬁ DR e

Farest, 5RE Depay s

L TR
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Jammu and Kashmir g 5 Parivesh Bhavan, Forest Complex
Pollution Control Committee BT %i(f? Transport Nagar, Jammu, 180 006
chairman87jkspcb@gmail.com AR

Silk Factory Road

; ; NEW DELHI . -
membersacretaryjkspcb@gmail.com Rajbagh, Srinagar, 190 008

0191 - 2472881, 2476925

The Commissioner/ Secretary to the Government,
Department of Forest, Ecology and Environment,
J&K Government,

Civil Secretariat,

Jammu.

No: JKPCC/PS/MS/2025/1880 Dated: 15-04-2025.
Sub:- Hon’ble National Green Tribunal in OA No. 955/2024 titled

President Municipal Committee, Thathri V/s Ut of Jammu and Kashmir.,

[t CH

Madam,

Kindly refer to the directions issued during the meeting held on 11-04- :
2025, to discuss and review compliance status of cases pending before the §
Hon’ble NGT, whereunder the Member Secretary J&K PCC was directed to
furnish the latest status report in the above subject OA alongwith
photographs of the site by or before 15" April, 2025.

Accordingly, a 3 members committee of Officers of J&K PCC was
constituted and directed to visit the site and verify the compliance status of
the remedial measures taken with respect to the observations pointed out
by the Joint Committee in its report dated 21-11-2024 submitted to the
Hon’ble NGT, New Delhi.

The 3 members committee after conducting site inspection and
verifications status of the compliances made by the project
proponent/Executing agency at the site has submitted point-wise report,
which is enclosed herewith. The J&K PCC is also filing a latest status report
before the Hon’ble National Green Tribunal and copy of the same will also
be shared to the Administrative Department.

Yours faithfully,

Encl: As above.
(W P IS
(Ghansham Singh) JKAS
Member Secretary ({§.4- 0§

J&KPCC
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The Member Secretary
J&K Pollution Control Committee
Jammu.

No. PCC/DO/K/25/ Fi Dated:/§704/2025

Subject:  Order of Hon’ble NGT dated 19.02.2025in OA 955 /2024 titled
President, Municipal Committee, Thathri Vs UT of J&K and
Ors. Verification of compliance status.

Ref: Order No. JKPCC/SCA/OA 955/4872-74 dated 11 .04.2025

Sir,

In compliance to the aforementioned Order No. JKPCC/SCA/OA 955/4872-74,

dated 11.04.2025 issued in reference to the Hon’ble NGT Order dated 12.09.2024 in 0.A

955 of 2024 titled President, Municipal Committee, Thathri Vs UT of J&K, whereunder, a

committee was constituted and it was directed to verify the compliance status of

remedial measures taken with respect to the observation pointed out by the joint

committee in its report dated 21.11.2024 submitted to Hon'ble NGT, Principal Bench,

New Delhi,

The Committee comprising of Surinder Kumar Tripathi, Divisional Officer, PCC
Udhampur, Chander Singh Kotwal, Divisional Officer, PCC Ramban and Dr. Mohan Lal
Snehi, Divisional Officer PCC, Kishtwar visited the project area and the Muck dumping
sites on 13.04.2025 and observations viz-a-viz to the muck disposed/being disposed at
present and Muck disposal plan submitted by the Project proponent/Epc Contractor are
reported as under:

™ - R < 3 g Do = “W
[ S. Observationslﬂecommendatrons of Fmdmglebservatmns of the Commltte;}

No. | theloint Committee constituted by the Constituted by the J&K PCC, |

Hen’ble NGT. ‘
= T e e T T SR
I | The Project is executed by only e Thesite Inspection was conducted on_i

following the canditions for 13-04-2025 and no details/record has

{ environmental clearance granted been provided by the Project

| tothe project Proponent, to ensure Proponent to the committee
I\gthat no environmental damage is | regarding the removable process
caused due to unscientific being carried out including the
| disposal of muck and debris. | volume or weight of muck cieared/l
e —_— ==

Page 1of 4
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o Ideg;rs D::—ténil ‘ﬁgcfc;“&g of the relocated and the methods used """"
1 } ‘

' removal process, including the | be maintained.
| volume or weight of muck cleared, |

| the disposal locations and thej f
|

| methods used to be maintained, j

l.,.‘ = — mﬂw
%ru. The muck deposnted along the | ® Some part of the muck deposited on {
|

banks of the River Chenab is the right bank downstream has been ‘

removed and shifted to village |

Joshana. Itis observed that the target J

{ promptly cleared to prevent it |
{ | from entering the river during the

| | rainy season. of the shifting of entire muck to |

\
l
|

alternate site up to 12-04-2025 has
% not been achieved and further
! removal of muck from this site has
{ been stopped. However, crate wall

was found constructed below HFL

(Photographs attached Annexure-
A).

® The muck dumping violation at right |

i bank upstream has been observed
during the visit which has reached to (

i the main flow of the river and no |

{ : . Protective measures foungd taken.

| : (Photographs attached Annexure- |

I

B). }
WW&F&ECJ&%R PCC may In order to take appropriate actton J
{ ' take appropriate action regarding ‘ with regard to the violation of the I
r violations of the environmental | environmental clearance conditions,
ciearance conditions issued by [ aloint Committee was constitute by )
'the MOEF&CC and Jak Pollution | the J&K PCC vide order No. f
Control Committee has issued JKPCC/PS/MS/24/4034—37 dated 23-

direction and legal notice to 11-20224 to assess and compute

Page 2 of 4
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and 26-09-2024. MoEF&CC and
J&K PCC has already issued a
‘ show Cause notice to M/s Ratle

Hydreelectric Power Corporatlon

Limited Vide No. 1A-J- _
'l | 11014/257/2024/1A-1 dated 22-10- i

2024.

e L ——

environmental compensat:on f

leviable  under  Poluter Pays l

I Principle. The Committee had |
Submitted its detail report and |

!
recommendation in its report dated zl

17-12-2024 {Annexure«C).

| |

j' iv. The project a;t;p_o;iem must | e No approval for muck dis;:m;)sal sites '

J obtain approval for the new muck

- disposal to ensure its utilization in
!
|

recommended measures,

F J&K 7n-1;y_7 en»;"l;r—eg regular

| | monitoring of the compliance of |
{ the conditions of Environmental
Clearance and Consent to
IEstablish (CTE) Consent to

’  Operate (CTO).

accordance with the

| with respect to the report of the |

g has been submitted by the project

|
Proponent.  However, during the

visit, the muck was found dumped at
the following sites with out taking any ;
preventive measures.

* Site No 1: Joshana Village near GVK
Colony upside and downside.

e Site No 2: Kandni; Upstream of
Dam site left bank on NH-244 ‘

| ® Site No 3: Hasti Nallah along NH- !

‘ 244

JI (Photographs Annexure-D). !

Regular momtormg compliance mofwt?fé i

| conditions of EC and Consent carried

f out by the JK PCC-
l

|
* J&KPCCvide letter dated 27-03-2025 g

sought report on compliance report

Committee dated 17-12-2025 (Ref.J
Annexure-C) and Divisional Officer,

PCC, Kishtwar vide its letter dated

|
J 29-03-2025 has submitted the |
SIS i
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MohanLai{ehj

DO, Kishtwar
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T %f;"{' -

it —

comﬁlignuée_—rgport in this F;agard.

(Annexure-E).

1&K PCC vide letter dated 29-03-2025
directed M/s Ratle Hydroelectric
Power Corporation Ltd for filing
compliance report on ground in view '
of recommendation of the JKPCCi
Committee. The compliance report
submitted by the RHPCL was verified
and report in this regard stands
submitted by Divisional Officer J&KJ
PCC, Kishtwar vide letter datedt
03.04.2025 (Annexure-F), J

\
\

L
\\ - 'n
4 _;Y\\L‘___‘__ﬂ,_w

Chander Singh Sufinder Kumar Tripathij
DO, Ramban DO, Udhampur
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ANNEXURE-A

PHOTOGRAPHS OF MUCK DUMPED AT DOWNSTREAM RIGHT BANK (ZONE-1)

& Dumped Muck on Right Bank (Downstream Lower Side of Dugga Bridge)

=
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’ ANNEXURE-B

PHOTOGRAPHS OF MUCK DUMPING AT RIGHT BANK UPSTREAM
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Muck dumping into River Chenab Right Bank Upstream Near Diversion Tunnel

OA No 955 of2024
Date & time:




1474 ANNGEXURE-C

The Member Seeretary

J&K Pollution Control Committce
Jammu,

No. fee [DoT/s)ay [38¢

fubjecl: Pollution caused by Construetion activities carried vut by M/s MEIL in 8350 MW Rattle
IEP-Reg, = ; '

Dated; ’7”'\3'.3"01{/

Rel: Order No. JKPCC/PSIMS/2414034-37 dateg 23.8).2024
Sir.,

In compliance 1o the alorementioned Order No. JKPCCIPS/MS/24/4034—37 dated 23.22.2024
issued in reference 1o the Hon'ble NGT Order dated 12.09.2024 in O.A 955 of 2024 title
Municipal Commiee Thathri Vs UT ol J&K, w

d President,
hereunder a committee was constituted and it was

directed that “The Com mittee shall assess and compute the environmentul compensation leviable

after ascertaining the period ang quantum of violations under Polluter Pays Principle based on

the available record and ficld assessment and submit report alongwith recommendations®,

The Committee comprising of Sanjay Kumar Rathore, Divisional Officer, PCC Jammy (South),
Chander Singh Kotwal, Divisional Officer, PCC Ramban and Mohan Lal Snehi, Divisional Officer
PCC. Kishtwar visited the project area and the site of dumping on subsequent dates 4.12.2024 and
5.12.2024 and observations viz-a-viz to the muck disposed/being disposed at present and Muck

disposal plan submited by the Project proponent/EPC Contractor are reported as under:

2. The muek found dumped on the right bank of river Chenab on upstream of Thathri town and
d’s of Proposed Dam in about approximate length of 500 meters between geo-coordinates
33.17277, 75.8680654 and 33.16898, 75.80377 out of proposed 1350 M in Zone-l
(Photographs enclosed as A nnexure-I)

b. As per the Project Proponent (M/s Ratle Hydroelectric Power Corporation Limited) and the
EPC contractor (M/s Megha Engineering and Infrastructure Limited), gabion/crate walls
were provided along the river bank but during visit no visible gabion walls/crate walls found
for holding of the dumped muck on the right bank. The gabion/retaining walls it provided

may have been covered/buried under the spilled muck. The muck found spilled into the river

\ o Chenab all along the length mentioned above. (Photographs enclosed as Annexure-I)

¢. During visit. the dumping of muck at the right bank of River Chenab on downstream of
proposed Dam in Zone-I found stopped and lifting of same from the right bank found in

progress.




d.

h.
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The river water is diverted through diversion wnnels and at present part of the muck so lifted
from the right bank of River Chenab is being dumped temporarilv at dry arca/space within
river bed between upstream and downstream diversion tunnels where dam foundation is to be
constructed/laid.

The rest of the muck from the right bank of river Chenab on downstream of dam is being
transported and dumped at about 08 kms distance at village Joshana on the acquired land of
Ratle Hydroelectric Power Corporation Ltd (R HPCL). (Photographs enclosed as
Annexure-11)

As per the Muck Disposal Plan. the muck was to be dumped at a minimum distance of 30.0
meters horizontally away from the edge of the river corresponding to high flood level (HFL)
but the dumping found done on slopes within 30.0 meters width. It is also observed at the site
that the hills on the both sides of river Chenab and particularly on the right bank on
downstream of proposed dam have very steep slopes more than 60 degrees and practically it
seems not possible to construct retaining walls beyond 30 meters from the edge of the river
for dumping of muck and holding it back safely as proposed in the muck disposal plan.

Crate walls were found provided along river Chenab on |eft bank on downstream of river
except in a small stretch of about 50 meters length.

No dumping of muck was found done in Zone-111.

The Project Proponent (M/s Ratle Hydroelectric Power Corporation Limited) has provided

updated detail of the muck generated, utilized and dumped at various places as under;

*  Approximate quantity of muck generated 1o date:
i. Underground works= 5.96 Jakh n®
ii. Surface works = 5.30 lakh m?
iii., Total muck generated = | 1.26 lakh m?3

®  Muck Recycled by crushing:

40 mm, 20 mm, 10 mm and fine Agoregate = 3,03 lakh m3

*  Quantum of Muck dumped at the designated dumping sites:

i Zone-1 = 186 Jakh m?3 (0.60 lakh m3shifled 1o GVK land & Kandnj, 1.2¢ lakh
3 . . G
m
lying in Zone-1),
ii. Zone-2 = 0,50 Jakh m?

iii.  Zone 3= 0.00 lakh m3
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iv.  Total muck dumped = 2.36 lakh m?

v, Total muck lying in the Dam body =3.75 lakh m?

vi.  Total muck utilized for construction of access roads = 1.00 lakh m?

vii.  Total muck shifted from Zone 1 to GVK land & near Kandni = 0.60 lakh m?

viii.  Muck utilized for power house ramp = 0.50 lakh m?.

The EPC contractor hus submitied that the time to be taken for complete relocation of muck is 126
days ie. upto 12 April. 2025, (Copy of the details of the muck generated, utilized and dumped

enclosed as Annexure-111)

Recommendations of the Com mittee:

a. The committee observed violations with regard to the muck dumping particularly on right
bank on downstream of proposed Dam in Zone-l of river Chenab and accordingly
recommends that the whole quantity of the muck (1.86 lakh m3) dumped within 30.0
meters distance horizontally away from the edge of the river corresponding to high flood
level (HFL) including quantity of muck dumped below HFL and spilled into river
Chenab on the right bank on downstream of river Chenab in Zone-] needs to be shifled
completely. The tentative cost to be incurred for shifting of the muck from the right bank
10 acquired land at village Joshana is caleulated as below:

e Total gty of muck dumped on right side = |.86 lakh M3 or 3.72 Lakh
Ton
* Rate for transportation of muck from Dam area/Dumping yard 1o

acquired land = Rs 15/Km/Ton

/@}L/ » Costoflifting of muck to 08 kms distance = 372000 Ton X 15 x 8
= Rs 4,46,40,000/- say Rs 4.46 Crore.

[t is recommended that the Project Proponent and EPC contractor may be directed 1o

deposit Rs 4.46 Crore with JK PCC as Bank Guarantee/Security and to be released only

(Ejé/ after the project proponent/EPC contractor shifts whole quantity and shall be forfeited if
/ not lified within the stipulated period,
w (Copy of work order and caleulation/conversion of Ton into M3 provided by the EPC

/ Contractor is enclosed as Annex ure-1V)
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b. The Project Proponent shall submit a comprehensive much disposal plan with structural
stability to hold back muck safely by adopting bio-engincering techniques in consultation

with some institution of engineering repute like 11T ete, for the acquired land at village

Joshana where the muck s being transported and dumped.

¢. The Project Proponent shall provide retaining  structure on remaining portion of
approximately 50 meters along lefl bank of river Chenab to avoid spillage of muck.

d. The Project Proponent shall establish an Ambient Air Quality monitoring stations as per
the recommendations in Environmental Clearance issucd for monitoring of Air quality
during the construction phase ol project.

As for as calculation of Environmental Com pensation for above mentioned violations
is concerned, it is recommended that the case may be forwarded to Technical Advisory

Committed (TAC) for examinartion and further needful action.

Hence submitted please.

% Yours Faithfully

_ ot -
- 3 s i =
Mohay Lal “Snchi Chander Singh Sadqjay R{%%?

DO, Kishtwar DO, Ramban DO, Jammu (South)
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ANNEXURE-D

PHOTOGRAPHS of MUCK DUMPING AT VILLAGE JOSHANA (GVK COLONY)

GVK Colony)
I —
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: PHOTOGRAPHS OF MUCK DUMPING AT HASTI NALLAH

Muck dumping at Hasti Nallah
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ANNEXURE-E



Jammu and Kashmir

Parivesh Bhavan, Forest

LI _,L\ "
P

Pollution Control Committee 14 81%# Complex
R, C12irMan87jkspe@gmail.com 7 WTS. Transport Nagar, Jammu,
\3fSBCthﬂf}‘jksl}Cb@gma*l'Com ’ I.lf:s‘\! DELHI mzaA 180 006

0191 - 2472881, 2476925 Silk Factory Road

Rajbagh, Srinagar, 190 008

Regional Director,
J&K Pollution Control Committee,
Jammu.

No.: ]KPCC/SC./OA-955/2024/233(( Date: 2-303-2025

Sub: 0.A. No. 955/2024 titled President, Municipal Committee, Thathri
V/s Union Territory of Jammu & Kashmir.

Madam,

Please refer to the subject cited above, In this connection, [ am to request
you to share a brief status report regarding compliance of the observations of

the Joint Committee (copy enclosed) in this regard w.r.t following:

a) Remedial measures taken by MEIL, if any.
b) Submission of muck disposal plan with structural stability.
c) Provision of retaining wall along left bank of river chenab.

d) Establishment of Ambient Air Quality Monitoring Station.

The report as above should reach this office by or before 29.03.2025 as
case is listed for hearing on 03.04.2025.

Yours faithfully,

06 et e

Ghansham Singh JKAS
MEW Secretary L7 ). 25~

Scanned with ACE Scanner




¢ Member Secretary
J&K Pollution Control Committee 1 482

Jammu.

No. P&(,/DOT/S/M/B% Dated: |7-/ 2- 2024

Subject: Pollution caused by Construction activities carried out by M/s MEIL in 850 MW Rattle
HEP-Reg,.

Ref:  Order No. JKPCC/PS/MS/24/4034-37 dated 23.22.2024
Sir,

In compliance to the aforementioned Order No. JKPCC/PS/MS/24/4034-37 dated 23.22.2024
issued in reference to the Hon’ble NGT Order dated 12.09.2024 in O.A 955 of 2024 titled President,
Municipal Committee Thathri Vs UT of J&K, whereunder a committee was constituted and it was
directed that “The Committee shall assess and compute the environmental compensation leviable
after ascertaining the period and quantum of violations under Polluter Pays Principle based on

the available record and field assessment and submit report alongwith recommendations”.

The Committee comprising of Sanjay Kumar Rathore, Divisional Officer, PCC Jammu (South),
Chander Singh Kotwal, Divisional Officer, PCC Ramban and Mohan Lal Snehi, Divisional Officer
PCC, Kishtwar visited the project area and the site of dumping on subsequent dates 4.12.2024 and
5.12.2024 and observations viz-a-viz to the muck disposed/being disposed at present and Muck

disposal plan submitted by the Project proponent/EPC Contractor are reported as under:

a. The muck found dumped on the right bank of river Chenab on upstream of Thathri town and
d/s of Proposed Dam in about approximate length of 500 meters between geo-coordinates
33.17277, 75.8680654 and 33.16898, 75.80377 out of proposed 1350 M in Zone-I
(Photographs enclosed as Annexure-I)

As per the Project Proponent (M/s Ratle Hydroelectric Power Corporation Limited) and the

/®~b/ EPC contractor (M/s Megha Engineering and Infrastructure Limited), gabion/crate walls
were provided along the river bank but during visit no visible gabion walls/crate walls found
Il

b.
for holding of the dumped muck on the right bank, The gabion/retaining walls if provided
: ide
may have been covered/buried under the spilled muck, The muck found spilled into the rj
¢ river

\ Chenab all along the length mentioned above. (Photographs enclosed as Anp
. exure-
c¢. During visit, the dumping of muck at the right bank of River Chenab on d I)
ownstream of

proposed Dam in Zone-I found stopped and lifting of same from the right bank f
ank found in

progress.
——

Scanned with ACE Scanner
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. The river water is diverted through diversion tunnels and at present part of the muck so [ifted

from the right bank of River Chenab is being dumped temporarily at dry area/space within
e .

river bed between upstream and downstream diversion tunnels where dam foundation isto be_

constructed/laid.

- The rest of the muck from the right bank of river Chenab on downstream of dam is being

transported and dumped at about 08 kms distance at village Joshana on the acquired land of

Ratle Hydroelectric Power -Eorporation Ltd (RHPCL). (Photographs enclosed as
Annexu;'_e_-ﬂ)

f. As per the Muck Disposal Plan, the muck was to be dumped at a minimum distance of 30.0
meters horizontally away from the edge of the river corresponding to high flood level (HFL)
but the dumping found done on slopes within 30.0 meters width. It is also observed at the site
that the hills on the both sides of river Chenab and particularly on the right bank on
downstream of proposed dam have very steep slopes more than 60 degrees and practically it
seems not possible to construct retaining walls beyond 30 meters from the edge of the river
for dumping of muck and holding it back safely as proposed in the muck disposal plan,

g Crate walls were found provided along river Chenab on left bénk on downstream of river
except in a small stretch of about 50 meters length.

h. No dumping of muck was found done in Zone-II].

The Project Proponent (M/s Ratle Hydroelectric Power Corporation Limited) has provided

updated detail of the muck generated, utilized and dumped at various places as under:

*  Approximate quantity of muck generated to date:
L Underground works= 5.96 lakh m?3
ii. Surface works = 5.30 lakh m?

W iii. Total muck generated = 11.26 lakh m3

e  Muck Recycled by crushing:
40 mm, 20 mm, 10 mm and fine Aggregate = 3.05 Jak, 5

e Quantum of Muck dumped at the designated dumping sites:

i Zone-1 = 1.86 lakh m? (0.60 lakh m3

shifted to GVK land & Kandni, 126 lakh
3

m
lying in Zone-1).

ii. Zone-2 = 0.50 lakh m?

ili.  Zone 3 =0.00 lakh m?

Scanned with ACE Scanner




iv.  Total muck dumped = 2.36 11(4134
V. Total muck lying in the Dam body = 3.75 lakh m3

Vi, Total muck utilized for construction of access roads = 1.00 lakh m3

vii.  Total muck shifted from Zone | to GVK land & near Kandni = 0.60 lakh m?

viii. Muck utilized for power house ramp = 0.50 lakh m®,

The EPC contractor has submitted that the time to be taken for complete relocation of muck is 126
days i,e. upto 12 April, 2025. (Copy of the details of the muck generated, utilized and dumped

enclosed as Annexure-I1I)

Recommendations of the Committee:

a. The committee observed violations with regard to the muck dumping particularly on right
bank on downstream of proposed Dam in Zone-I of river Chenab and accordingly
recommends that the whole quantity of the mwrﬂd_ur_npe_dﬂn 30.0
meters distance horizontally away from the edge of the river corresponding to high?]?c?d

level (HFL) including quantity of muck dumped below HFL and spilled into river

Chenab on the right bank on downstream of river Chenab in Zone-I needs to be shifted

completely. The tentative cost to be incurred for shifting of the muck from the rigl;t_l‘_)'ank

e . .
to acquired land at village Joshana is calculated as below:

e Total qty of muck dumped on right side = 1.86 lakh M3 or 3.72 Lakh
Ton

e Rate for transportation of muck from Dam area/Dumping yard to
acquired land = Rs 15/Km/Ton

/w/ e Cost of lifting of muck to 08 kms distance = 372000 Ton X 15 x8
= Rs 4,46,40,000/- say Rs 4.46 Crore.

It is recommended that the Project Proponent and EPC contractor may be directed to

deposit Rs 4.46 Crore with JK PCC as Bank Guarantee/Security and to be released only

after the project proponent/EPC contractor shifts whole quantity and shall be forfeited if
not lifted within the stipulated period.

(Copy of work order and calculation/conversion of Ton into M3 provided by the

EPC
Contractor is enclosed as Annexure-IV)

Scanned with ACE Scanner
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b. The Project Proponent shall submit a comprehensive muck disposal plan with structural
stability to hold back muck safely by adopting bio-engineering techniques in consultation

with some institution of engineering repute like IIT etc. for the acquired land at village

Joshana where the muck is being transported and dumped.

¢. The Project Proponent shall provide retaining structure on remaining portion of
approximately 50 meters along left bank of river Chenab to avoid spillage of muck.

d.  The Project Proponent shall establish an Ambient Air Quality monitoring stations as per

the recommendations in Environmental Clearance issued for monitoring of Air quality

during the construction phase of project.

As for as calculation of Environmental Compensation for above mentioned violations
is concerned, it is recommended that the case may be forwarded to Technical Advisory

Committed (TAC) for examination and further needful action.
Hence submitted please.

Yours Faithfully

M W
Moham Chandér Singh Sadjay Ra

DO, Kishtwar DO, Ramban DO, Jammu (South)
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“{"‘-;”"“**%} J&K POLLUTION CONTROL COMMITTEE
P OFFICE OF THE DIVISIONAL OFFICER KISHTWAR

Tulsi Nagar Sarkoot Kishtwar
E-mail:- dopcckishtwar@gmail.com

—_— e

The Regional Director
J&K Pollution Control Committee
Jammu

No: JKPCC/DO/K/25/ C Datedo??/oyzozs

Subject: O.A No.955/2024 titled President, Municipal Committee, Thathri V/s Union Territory
of Jammu & Kashmir.
Reference: Central Office letter No. JKPCC/Se./OA-955/2024/2331 dated 27-03-2025.

Madam,

Kindly refer to the aforecited letter in this regard brief status regarding compliance of the
observations of the Joint Committee as:

S.No | Observations of the Committee Compliance
a) Remedial measures taken by | Remedial measures in terms of removal of muck

MEIL, if any. and construction of retaining wall on right bank
downstream of the dam (river Chenab) has been
taken by the MEIL. Besides regular  water
sprinkling on project roads and construction areas
B have also been initiated by the company (MEIL).
b)

Submission of muck disposal plan | So far, no such plan submitted by the MEIL.
with strueture stability.
c) Provision of retaining wall along Retaining wall on the left bank of the river Chenab
left bank of river Chenab. constructed by the MEIL.
d) Establishment of Ambient Air | Not established.

Quality Monitoring Station.

Divisi

Pollution Control Committee
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Regional Director,

J&K Pollution Control Committee,
Jammu.

No.: ]KPCC/Sc./OA-955/2024/23({4 Date: 9-03-2025

Sub: 0.A. No. 955/2024 titled President, Municipal Committee, Thathri
V/s Union Territory of Jammu & Kashmir.
Ref: ]KPCC/SC./OA—955/2024/2334-35; dated 27.03.2025.

Madam,

With reference to this office No. IKPCC/SC./OA-QS5/2024/2334—35; dated
27.03.2025 on the subject cited above, I am to convey that M/s Rattle
Hydroelectric  Power Corporation  Limited vide its  office No.
Rattle/CE0/2025/L-129; dated 28.03.2025 have submitted brief report on
remedial measures taken (copy enclosed) which may be got verified and
share verification report by 02.04.2025 positively, for further needful action
as the case is listed for hearing on 03.04.2025.

Yours faithfully,

068040 e

Ghansham Singh JKAS
Member Secretary
2732~

Scanned with ACE Scanner




ATION LIMITED
(A Joint Venture of NHPC Limited and JKSPDC Limited)

Ref.: RATLE/CEO/2025/L-129 Date: 28-03-2025

The Member Secretary

Jammu and Kashmir Pollution Control Committee
Transport Nagar

Jammu

Subject:0A No. 955/2024 titled “President, Municipal Committee, Thathri” Vs Union
Territory of Jammu and Kashmir”
Ref.:-JKPCC letter No, JKPCC/SC./OA—955/2024/2334-35 dated 27-03-2025

Sir,

In reference to the subject cited matter, it is mention that 850MW Ratle HE Project,
Drabshalla, Kishtwar is being executed in EPC -Turnkey Mode and the EPC Contract
has been awarded to M/s Megha Engineering and Infrastructures Limited (M/s MEIL).
The details of the remedia| measures taken for remedying any adverse environmental
impact w.r.t. disposal of muck by the EPC Contractor- M/s MEIL are as follows: -

(falling within the Project acquired land) provided by the Project to the EPC

2

The alternative sites provided to the EPC Contractor are situated at a considerably
safe distance from the river (approx. 6-8 kms), ensuring compliance with
environmental safeguards. The muck is now being temporarily stored far from the
river and all construction activities are being undertaken in compliance with
environmental regulations.

3. Providing of crate Protection walls/ retaining walls on right bank : As

submitted by the EPC Contractor (M/s MEIL), for providing the adequate
protection, avoiding any spillage of muck and to mitigate any adverse

including 1 mtr high concrete base, along the entire utilized muck disposal area

DT BIRT R 08, sl a7 02, UAU=UINIT &RIT RiTe, SIaig aloiotie Tra TR 01, "R, WM, (ST 3R S 90R) - 180006
Office : Room No. 08, Block No. 02, NHPC Regional Office, IDA Commercial Complex No. 01, Narwal, Jammu, (J&K) — 180006
Camp Office : NHPC Office Complex, Sector-33, Faridabad — 121003 (Haryana)

CIN: U40105JK2021G01012380 E-mail id: rhpel@nhpe.nic.in
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RATLE HYDROELECTRIC POWER CORPORATION LIMITED
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on right bank of river (Muck Disposal Zone-1). It is to mention here that a
stretch of approx. 100 meter on the upstream of Muck Disposal site-1 on right
bank (u/s of Crate walls), has been kept as it is, same being the construction site
for four nos. Tail Race Tunnel outlets of the Project, where construction activities
are scheduled to commence shortly.

Cessation of muck dumping on the right bank: To avoid any potential spillage
of muck into the Chenab River, the dumping of muck on the right bank of the river

the cessation of dumping activities at the right bank.

Regular site Inspections: Regular site inspections are being carried out to
ensure that the muck disposal sites remain free from any environmenta| concerns/
risk.

It has been strictly ensured that the natural flow of river course is not at all
disturbed and no portion of river is encroached by any construction activities.

Rehabilitation of Muck Disposal sites: After completion of Project works, the
muck disposal sites shall be suitably rehabilitated by way of plantation and other
engineering & biological measures. The Muck dumping site shall be handed over
to the J&K Forest Department after their restoration including plantations ete.

J&K  Forest Department has been requested by Ratle HE Project for

implementation of the activities/works related to the landscaping and restoration
of the work sites including the Green belt Development and the associated

for their approval,

- Approval for alternative sites for temporary storage/ stacking of muck has

requested for the permission from the concerned Authorities for use of above

DI BRI 6 08, sclfdh 78T 02, UTUAUTNT &1 sorifior, SIa T anoieta URER e 07, 32dler, I, (W] ST HRAR) - 180006

Office : Room No. 08, Block No. 02, NHPC Regional Office, 1DA Commercial Complex No. 01, Narwal, Jammu, (J&K) — 180006
Camp Office : NHPC Office Complex, Sector-33, Faridabad — 121003 (Haryana)
CIN: U40105JK2021G01012380 E-mail id: rhpcl@nhpc.nic.in
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mentioned 3 alternative sites within the Project acquired land for stacking/
storage of muck., MEIL has assured that the murck dumping process will be
carried out In an organized and environmentally responsible manner in
compliance with ali necessary regulations

I1. The periodic environmental compliance reports are being timely submitted to the
Jammu & Kashmir Pollution Control Committee (J&K PCC) in accordance with the
applicable statutory requirements and guidelines by answering respondent. These
reports document the Mmeasures undertaken to ensure cormpllance with
environmental norms, including the proper disposal of muck and other safeguards
implementation.

12. M/s MEIL, is being regularly instructed by Ratle Hydro Pawer Corporation Limited
(RHPCL), to ensure strict adherence to the applicable environmental laws and
norms during the execution of the project works. Specific instructions have been
issued to M/s MEIL for ensuring that muck and debris generated from the
tonstruction activities are deposited exclusively at the designated muck disposal
sites that have been duly handed over for this Purpose, without any spillage into
the river Chenab or any other water body.

13. The Ratle Project remains committed to ensure that all construction activities are
conducted in an environmentally responsible manner and the relevant statutory
provisions.

14. The Project Proponent remains committed to comply with alj environmental and
safety norms, ensuring that the project activities do not cause any harm to the
local community, properties and environment.

Thanking you,

Encis:- Relevant photographs and video showing the
corrective measures / remedial measures taken

Yours faithfully,
1

..“.
b

|

| A. K. Nauriyal
Chief Executive Officer

Copy to:-
1. Deputy Commissioner, Kishtwar- for kind information.
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LI Government of Jammu, and Kashmir
1% J&K POLLUTION CONTROI COMMITTEE
POG OFFICE OF THE nwrw}mi {JIH( ER KISHTWAR
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g & Kashinire,
Cemtvad Offiee letter Na, JKPC o N A

Muciiciput Committee,
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Referenee:

ISS/2024/2347 dated 29-03-2025

Mad
Knaly refer to the aforecited letter for ground veriealion | POt ot the briel ¢ mpliance report
nitted by the Mg R dle Hhvdroeiect Power Corporation Lid. vide no.Ratle/e ECY2023/1.-
rdited 28-03-2025 in this cgard s 1o subimie Praject was inspected o O-0-2025 and
HSpecnon repont gy
Re ng walls were found COIstreted nght bank ¢ wWistrcam  ( Photoora
".“zil; NUTCs \J
; WUk refrieved fron e AYCK dumpng 2one-] feloss et e rent bank) shifie
0 e village Joshana neq GVR Camp and doniiside GVEK ¢ amp. Tett side of roae
(Photographs 2-3 Mnexure-A |
Muck dumpine ar 2. ne-l {right bank downstreunt) hay Veeh stopped and no fresh
aumpng reporied tifl dae
. The RUPCL had mentioned i its said Fepart thar a letter dated 20 U1-2025, sent to JRK
PCC for temparary PEEMVISSION of sucking /stors e I the muck ac 14,4 Heetare acquired
and of the project in this marter it iy to stbmit that 1o sueh Jette re

cemved by this office

However RIIPCEL suacted divtuping mch ar Hasti Nallaly ani irs adjoimine lond

(Plientographys 4.5 Winexure-4) which is wor jr diipired (i,
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PHOTOTGRAPHS OF DOWSTREAM RIGTH BANK
ANNEXURE-A

NH244, Chamoti, 182204
331664421, 758042482
Altitude : 13.02 m
04/01/2025 03:00:44 PM
Captured by Proof Cam

. '( . ’I}“ , ‘{" g : 3
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Photo-2 Muck dumped/shifted to Village Joshana Near GVK Camp

Unnamed Road, 182204
331871751 75.8123975
Altitude : 13.05 m
04/01/2025 03:45:33 pPM
Captured by Proof Cam




-3 Muck dumped/shifted to Village Joshana downside G

VK Camp (right side of J

r " S —

53188, 75.8127101
Altitude : 1305 m
04/01/2025 03:38:32 pM
Captured by Proof Cam
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-4 Muck dumped/shifted to Hasti Nall

NH244, Janwas, 182204
33.2795872, 75.7686474
Altitude : 12.82 m
04/01/2025 05:00:51 PM
Captured by Proof Cam
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Photo-5 Muck dumped/shifted adjoining to Hasti Nall

NH244, Janwas, 182204
33.2795945, 75.7686448
Altitude : 12.82 m
04/01/2025 05:00:45 PM
Captured by Proof Cam




